DELHI URBAN SHELTER IMPROVEMENT BOARD
GOVT. OF NCT OF DELHI
(PARLIAMENT CELL)

Room No.31, Punarvas Bhawan,
I.P. Estate, New Delhi-110002

No. DD/PC/DUSIB/D- 4(73 dated: 2|12 )7

To,
The Dy. Secretary (Question Cell)
Delhi Legislative Assembly, Delhi-54

Subject:- Providing reply in r/o Un-Starred question no. 138 dated

04/01/2022.

Please find enclosed herewith 100 copies of reply of Un- Starred
question no. 138 raised by Sh. Vishesh Ravi, MLA, duly approved by
the Competent Authority.

Director (PC)
Phone No. 23378485

Copy to:-
Director(DIP) along with 150 copies.
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1 [ iy 2 . . E
Comnmy. .e on Salary and Other Allowances
of-Members of Delhi Legislative Assembly

Vighesh Ravi—""

Y

Karol Bagh, AC-23
I-16/542, Military Road, Bapa Nagar
Karol Bagh, New Delhi-05

gh?irjwan‘ Hospital Mobile : +91 9953758914
. C. Joshi Hosp | 7’\ Mobile : +91 8588833423
Member

A & U Tibbia College and Hospital

Member

Committee on Welfare of Scheduled
Caste and Scheduled Tribes

Member

Committee on Public Accounts
Delhi Legislative Assembly

/
A

Hon’ble Minister
DUSIB, GNCT of Delhi
Delhi Secretariat, |P Estate,

0. 909 S Help Line No.;o11-25756864

E-mail: delhidvs@gmail.com
Ref. No. 3%03531431’“]’”4
Dated &‘g! 1o J >N

V- o) ¢ [
T Viell
Sy

Delhi 110002.

. ——
\\ Subject : Request for immediate-strict Departmental inquiry to penalize the DUSIB Officers /Officials g ?3.3 g (j

/)’\ responsible for falsifying the final report of the 2017 survey {conducted by DUSIB) in . ‘ ;lu o ; ( %
C;E ) 11 Cluster -- Dev Nagar for illegal financial gairis and conducting new survey in this JI Cluster to }_\;:L\ f;g}\_a
:"'quiiirm\in the no. of legible makeshift houses (Jhuggis). ;’ i:‘: {5‘\,}73
| ! el v
W Repected Sir, Bif‘;:’ §:Q§

- | ;i Wwriting this letter to bring your long due attention to the cause of inhabitants of 2 Cluster - Dev &

3 Vi Py
O Diﬁﬁ\ﬂ%}&aj in AC 23 Karol Bagh, 5‘% [ &? é
el
The J! Cluster of Dev Nagar in AC 23 Karol Bagh has been inhabited by people since the 1990s.

The inhabitants had been .iiving there since long, braving their way through the tough conditions of life

\\‘ [T R S U LR Sy SUpeY LS
\\»o‘ );?“u 1aCR UT PTODET tiviiig caviittico.
e

Nagar to carry out a survey in which 119 legible JJ makeshift houses (Jhuggis) were passed in this JJ

Cluster

DUSIB Officials/Officers (Rehabilitation Department) (part of the 2017 survey team) included local the
names of Local Jhuggis Mafia and non-eligible people for personal-petty financial gains.

Upon seeing the 2017 survey list (Attached with this letter), | have personally identified few cases

In the year 2017, a team of officials from DUSIB (Rehabilitation Department) visited the JJ Cluster — Dev

by the team conducting the survey. Majority of the Jhuggi inhabitants have complained that the

(06 cases) in the list in which irregularities can be clearly seen.
The cases identified by me (in the 2017 survey fist-attached) , are :

i) Serial

~o. 1—Name : Bablu s/o Sher Singh - Sher Singh is a MICD employee.

ii] Seria

| No. 18 — Name : Joginder s/o Balraj Singh — Bulrgj Singh has an entry in the list at Serial No. 14.

(Father-Son duo have 02 entries (Serial No. 14 and 18) in the survey list)

ji) Serial No. 22 and Serial No. 23 — Name . shakuntle — Repetition of entry, totaling to 02 entries in the

list.

M.L.A. e 22/

x
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STER OF HOME 1r
P 3 E, HEALTH,
GOV‘?IS; INNDUSTRIES. & URBAN DEVELOPMENT
A-Wing, 7" oy l. ational Capita| Territory of Dalhi

: el, Delhi Socrotariat, |p Estatn, Now Dalhi - 110002,

Noy OLD (HIDVMip Hoalth/2021/ 1w Yo Dated: 23.09.2021

MINUTES OF MFETING

‘ f\ wiss helt on 16.09.2021 al 03.00 PM under the Chairmanship of
HOnPle Maister (UD) Sh Vishesh Ravi Hon'hle MLA AC-23 along with the

rj’"""“”‘ As per Annexure ‘A’ attended the menting The fellowing issues were
Ostunsad:

1. Consideration of 2019 Survey by DUSIB to ascertain the number of

eligible jhuggies in Dev Nagar JJ Cluster and inclusion of 17 Eligible
Dwellers left out in the Survey in the final list

Sh. Vishesh Ravi, Hon'ble MLA Karol Bagh raised the issue for conducting
survey in respect of Remaining 17 JJ dwellers left.out in the final survey: The’
officers of DUSIB brought out that the joint survey of JJ Basti situated on
DUSIB land at Dev Nagar was conducted in the year 2017 wherein 119 units
were found. After joint survey, the list of these JJ dwellers was pastad at site
and objections, if any were invited thereupon, No objection was received and
thus the survey became final. It seems that the JJ Dwellers have come up
atter 2017. It was informed that -DUSIB-in its 29™ Roard meeting held on
25.08.2020 has decided that eligible JJ dwellers of

168 Dwarka.

Hon'ble Minister indicated that the process for rehabilitation of eligible
dwellers may not be feasible in view of the decisions of Government of India to
utilize all the flats constructed under JINNURM Scheme for the purpose of
Affordable Rental Housing Complex Scheme.

2. Rehabilitation of Jhuggies of 350 Terminal Cluster Desh Bandhuy

Gupta Road AC 23, Karol Bagh and Interim permission to them for

conduction of normall dally activities until rehabilitation

It has been informed by the officers of H8FW Department, GNCTD that
the possession of land has never been handed over by DDA to them. It was
decided by Secretary, H&FW Department, GNGTD in the meeting -held on
31.01.2019 to refund the amount of Rs. 1,90,43 430/~ depositeq by N.C. Joshi
Hospita] towards relocalion charges. Accordingly, DUSIB has already
refunded the said amount on 03.10.2019 to N.C. Joshi Memorial Hospital
DUSIB rehabilitates JJ Bastls on the request of concerned Land Owniné
Agencies after recelpt of relocalion chargas, At present thers is no request
for rehabilitation of this JJ basli, A7 such no action is pending on the part of

DUSIB. aw/

-

Contd...Page-2/

Y i

T/ Dev Nagar Thayeba—..
/\rgtemporarily shifted in the flats constructed under JNNURM scheme at Sector
" :



-2- OM“)\V Il \ &

3. Streamlini
. ing the process o :
Sir Ganga Ram Hospital f treatment of EWS Category Patiants at

it was i '
notice hai ‘Q;%T ::bedDr, RN Das, In-Charge EWS, DGHS that show cause
procedure in ¢ fe upon Sir Ganga Ram Hospital for not following proper
will be taken Oi\sfezeigteatfmen: Otf E\{‘VS category patients. Necessary actions
oire Ot e H )
suggested that ply show cause notice. The Hon ble MLA

1. A Liaison Officer needs to be posted to overview the arrangements for
EWS patients.

ospital to have a firsthand

5 A committee may also visit Sir Ganga Ram H
d for EWS patients.

information about the procedure being followe

Copy to:

1. Sh. Vishesh Ravi, Hon'ble MLA AC-23

2. Addl. Chief Secretary, UD, GNCTD

3. Pr. Secretary (Health), GNCTD

4. Medical Superintende.nt, NC Joshi Hospital

5. DGHS
~CEO, DUSIB
7. OSD (Heaith) to Hon'ble Minister

Copy for information to:
1. The Secretary {0 Hon'ble Minister (UD)

2. The Sr. PAto Hon'ble Minister (UD)




vishesh Ravij

Chéiran

Member

A& U Tibbia College and Hospital

Membey

Committee on Welfare of Scheduled
Caste and Scheduled Tribes

Member

CPB>  houses (Jhuggis) in this JJ Cluster or conduct a new survey in this JJ Cluster (v
—’___—'

R

W‘Wtfzeon Salary ang Other Allowances
Chairman
N. C. Joshi Hospital

b |

M.L.A. 9**(\f/ 16) &

Karol Bagh, AC-23

1-16/542, Military Road, Bapa Nagar

Karol Bagh, New Defhi.05 o
Mobile : +91 9963758914

Mobile ; +91 8588833423

Help Line No. : 011-25756864

E-mail: delhidvs@gmail.com

 retNo 11973180
w Dated ............. 13[8/2‘“'/

J
i
-~

of Delh Legislative Assembly

Sh. Satyendar Jain

Hon'ble Minister

Delhi Urban Shelter Improvement Board
GNCT of Delhi

a—wing, 7% Level,

(REHAB)
E ND.
uy

| " §§g
Delhi Secretariat, New Delhi 110002 CSHEAT L i e DTS ?\- 3 3 Q’Q
Subject : Request for consideration of the findings of the 2019 survey conducted ’iéé; §E:
by DUSIB in JJ Cluster — Dev Nagar to ascertain the no. of legible makeshift 5%, ‘g :
@
24

Datsg

rtaip the no, of legible makeshift houses (Jhuggis).
ALY o

Div{ tookdspeita sir, (G-

b

I'am writing this letter to bring your long due attention to the cause of inhabitants of ——
JJ Cluster — Dev Nagar in AC 23 Karol Bagh. :

The JJ Cluster of Dev Nagar in AC 23 Karol Bagh has been inhabited by people since

the 1990s. Earlier the inhabitants had constructed their makeshift settlements (Jhuggis)

%on a piece of land which belonged to Central Public Works Depariment (CPWD), Gol.
\A\DWm '

\

v

In the year 2008, the CPWD carried oul a demolition drive in this JJ Ciuster which

resulted in eviction of the inhabitants from the piece of land belonging to CPWD.

Following this, the occupants / inhabitants shifted to a piece of land belonging to DUSIB,

GNCT of Delhi which adjacent to the piece of land owned ky CPWD and mzde their o
makeshift settlements on the GUSIB's land. o

In the ear 2010, DUSIB constructed a wall on its land which bifurcated the land piece
into two pieces , Part A : Piece of land with 118 Jhudgis , Part B : Garage Area




{
Hnelugive of 20 hueaie wiiods wre
( 3ve of 20 Jhuggle which are adjaosnt 1o the wall on the side of the syt are,

The inhabitants have been living there , '
2 Inhabitants 3 baon living thete ever since, braving the ,
cenrn T b , I there ever since, hraving thear sy ol the ik
conditions of life and lack of proper living tacilities ‘ v thituegh tha weak

“‘? “‘@ yoar 29” & team of offlolals rom DUEI visitedd the JJ Clustar ey Mg 1o,
arty oud & survey In which 110 lagible JJ makeshift hoases (Ihigge) wers gasasd

this JJ Cluster by the taam conducting the survey
(ng to thm;? 20 Jhuggls belng on the other side of the wall, they were (sft ot of e
count in the 2017 survay but were considered on the basis of rrarit i the 2015 ey

as they had complete documents to support their case )

Howevaer, in tha yoar 2010, a team of officials from DUSIE vistted the JJ Clustar [y
Nagar to carry out a survey again. Upon conducting a survey, 175 legibile rriakasrift
houses (Jhuggis) were passed In the JJ cluster this time, by the tearmn ronducting Wie
survay. The break-up of this survoy is 175 = 119 + 20+ 36 in which B

175 : Total no, of Jhuaais

119 : Jhugais which were counted in 2017 and 2019 survey. by DUJGIE

”

A
WA RV

Q@nggis beyond_the wall on the DUSIB land which were courted in th
but were left out in the 2017 survey ,

36 © Jhugais in the adjacent lane of North Delhi Municipal Corporation

Now, numerous people live in the fear that they will have no place to live 23 on
30.07.2021, a team from the Contractor / Agency (to whom DUSIB awarded the ternder
for rehabilitation) visited the JJ Cluster — Dev Nagar for eviction of the 20 Jhuggis

In this connection, | request you the following :

1. Accepting the findings of 2019 survey conducted by DUSIB in JJ Cluster — Dey Mzgar
in which 175 makeshift houses (Jhuggis) were ascertained & passed as legitie.

{(With special focus on rehabilitation of the 119 + 20 arithmetic)

Inclusion of the 20 Jhuggis should be done in the rehabilitation program designes for
the JJ Cluster — Dev Nagar.

ew survey in the JJ Cluster — Dev Nagar to ascertain the no. of maiesinf

2 Conductan
B land & intimate

houses (Jhuggis) legible to be allowed in this DUSI
(If Point 1 cannot be taken into consideration)




QW

N ‘ | Bl

Cindly ensure that/po legible makeshift house (Jhuggi) is left out in & the inhabitants of

the JJ Cluster get justice as guaranteed to every citizen of this country by the
Constitution of India. <

Thanking you.

Qe

Vishesh Ravi



DELHI URBAN SHELTER IMPROVEMENT BOARD
(RGOVT. OF NCT OF DELHI
EHABILITATION BRANCF
RA S T )
JA GARDEN, OPPOSITE SHIVAJI COLLEGE, NEW DELHI-110027

No. D.D. ' ‘
/Rehab./1/2021/D-3 0 & Dated: - L\ -2 ~2@%)

To,

Sh. Vishesh Ravi Ji, Hon’ble MLA
Karol Bagh, AC-23 ,
1-16/542, Military Road,

Bapa Nagar, Karol Bagh,

New Delhi- 110005

Sub:- Request for consideration of the findings of the 2019 surw@u&ﬁiﬁlﬂuﬁﬁ
in 1l Cluster-Dev Nagar Karol Bagh to ascertain the no.ﬂ_iggibl@ﬂlﬁl(ﬁimﬁ
houses (jhuggies) in this || Cluster or conduct a new survey in this ]I Cluster to
ascertain the 17 no. of legible makeshift houses (jhuggies).

Respected Sir,
This has reference to your letter No.119771/7/8/2021 dated 13.08.2021,

regarding conducting survey in respect of remaining 17 Jj dwellers left out in the final
survey conducted by DUSIB in J] Cluster Dev Nagar Karol Bagh.

In this regard, it is informed that the issue for conducting survey in respect of
remaining 17 JJ dwellers left out in the final survey was raised in the meeting held on
16.09.2021 at 3.00 PM under the chairmanship of Sh. Satyender Jain, Hon'ble Minister
(UD)/Vice Chairman, DUSIB which was attended by your good self alongwith the other
officers of DUSIB. The officers of the DUSIB brought out that the joint survey of ]] Basti
situated on DUSIB land at Dev Nagar was conducted in the year 2017 wherein 119 units
were found. After joint survey. the list of these ]] dwellers was pasted at site and
objections, if any were invited thereupon. No objection was received and thus the
survey became final. It seems that the }] Dwellers have come up after 2017. DUSIB in its
29t Board meeting held on 25.09.2020 had decided that eligible ]J dwellers of Dev
Nagar may be temporarily shifted in the flats constructed under JNNURM scheme at
Sector 16B Dwarka.

Further, Hon’ble Minister indicated that the process for rehabilitation of eligiblé
dwellers may not be feasible in view of the decisions of Government of India to utilize
a1l the flats constructed under JNNURM Scheme for the purpose of Affordable Rental
Housing Complex Scheme.

[n view of above, at this stage no action may be taken by DUSIB. Copy of Minutes
of the meeting held on 16.09.2021 is enclosed for ready reference.

Encl:- As above .
_ Your;ja.ithfully,

AN A
0/ ¢« W ’
Director (Rehab)-I




